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JATE OF OROLR : 09-dn-1597
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Betuween := .

T.Satyanarayaqa-

eee Applicant

And
Unicn 21 Ipdia rep. by

gcretary - /o Defence,
odd PD, hew Delini 110 011,

2, Engineer~in=-Chief, Army Hzad
Juerters, Kashmir House, DHZI +0,
New Ceini 110 011,

3. ine “nief fnginzer, Southern Comaand,
Funz 411 001,

see ReSZUNUERLS

Cocunezl for tne Apolicant :° Sori KSR Anjansyulu

Counze!l for tie Respondencs : Shri K. ;Ramdlu, CCGSC

CORAM:

THE HON'BLE SHRI R.RANGARAJAN : MEMBER

THE HON'BLE SHRI B8.5.JAI PARAMESHUAR 3 M MQER
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(Order par Hon'ble Shri R.Rangara jan,
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(Oreer psr Hon'ble Snri R.Rangsre,an, nemnuver (A, )

Heard Shri®<K.R Anjsneayulu, counsel for the applicant

snd Snari K REMULUXXRXRXXE X%xXXX XXXXX counsel ior the respon=’
denls,

2. The epplicent in this Of joined as LOC on "$4=7-1835,

3%
He wias 2 Gre.e-2 clerk on 1.1,1947, His prayer is tnat he shou
- a . . - - |
DE treat&& zz UJC from 1.1.1947 instead cf lowering nis status

-

as LicC.

A Tt OR 1s Filed ror ine §cliowing reliefs :i- k‘

e

(i) to cirect t.e responocents to classify him as
UIC wath effect from 1.1.1947;

- £ oy [ - - 3 - - -~ 1L
Ve sy e re-=vix s Ly In the scal

o b&m ana

e
grsnt increwents &8s anu W.EN OUE;
{iii, Lo celiculate the di. ferepce in arreerc cf

:

pay arising cdue to ree-tixestion cf pay anz
pay 607 of the amount to the epplicant in
terms of the order cf tee Supreme Court dt.4-11-£
(Annexure=-4 to OA) and alsoc as croered in
A 1037/92 by the bouwbay Bench of CAT
dt.28-5-95 and 15-4-96 (Annexure-7, to.0A)
and a2lso in CA 501/93 -of Cslcutta Bench
‘Judgement dt,3-1-94 and to pay other con-
seq ntial benefits arising out of the
above. | |
i N . R o
4, The spplicant submitted representation on 2§ETQE?EU
. ) ) -._‘1_______-
The learned counsel for the respondenis submits that a directil

1
I

may be given to disp;ée nf the representation in accordance uﬁt
the judgement of the Bombay Bench of CAT and the Apex Court.
Howev2r we feel that es this c ase is simiiar to CA 710/97, ws

follow the same direction and dispose of the same. -
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S. In view oi the @bove, the UA is disposed of at tne 77
A
. | o
aCi-lssion stezgegiosslf Clrecting®ihe respondents to follou
! S

Jucge.ent oi the
2B-5-55 but tne

accordance with

i Tivil Appeel
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moer (3, Memder (A)

bombasy cench of CAT in.LA 1037/92 decided on

applicent is entitled 7or arrears only in

tihe judge «ent of the Supreme Court ot.4-11-87
A
e

No.4201/95.,

as 1Gc Coste,
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